To,
The Consultant (Judicial),
Nafional Green Tribunal

Principal Bench

New Delhi, dated: 22/02/2022

Subject: Action Taken Report in compliance of order dated 22.10.2021 in the
matter of O.A. No :909/2018 Confederation of Trans Hindan RWA’s Ghaziabad Vs.

U.P. State Pollution Control Board & Ors.
Dear Sir,

A detailed Action Taken Report in the above mentioned case is attached
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(Dr. Rajneesh Rube)

herewith. -
I 4 4

Additional Chief Secretary,
Department of Urban Development,
Government of Uttar Pradesh,

Lucknow.



REPORT OF URBAN DEVELOPMENT DEPARTMENT, GOVERNMENT OF U.P. IN
0.A. NO : 909/2018 CONFEDERATION OF TRANS HINDAN RWA’S GHAZIABAD VS.
U.P. STATE POLLUTION CONTROL BOARD & ORS.

It is submitted that the subject matter for consideration before the Hon’ble
Tribunal in present O.A. 909/2018 is related to scientifically managing the waste
at Indirapuram, Vasundhara and Vaishali Ghaziabad, to prejudice of Rule of Law
and the environment and public health. Hon’ble Tribunal in it's order dated
22.10.2021 in the said matter the directions were as “... the Chief Secretary, Uttar
Pradesh with the assistance of Additional Chief Secretary, Nagar Vikas, UP and/or
any other authorities may review the situation within one month. Compensation
payable in terms of orders of this Tribunal may be deposited with CPCB within one
month which may be utilized for restoration of damage to the environment by
preparing an appropriate action plan. The situation may be constantly reviewed
preferably on daily basis for the next one month and at suitable intervals
thereafter. The Additional Chief Secretary, Nagar Vikas, UP may file compliance

status after coordinating with concerned authorities after three months. “

1. In compliance of the orders of the Hon’ble Tribunal, the department of urban
development, Govt. of U.P. has sought a status report from the Municipal
Commissioner Ghaziabad Municipal Corporation. The status report is attached

here with as Annexure-1.

The Summary of action taken on the directions given by Hon’ble Tribunal

are tabulated as under:

| Reference: Directions given in the Compliance

order dated 22.10.2021




Accordingly, the Chief Secretary, Uttar
Pradesh with the assistance of
Additional Chief Secretary, Nagar
Vikas, UP and/or any other authorities
may review the situation within one
month. Compensation payable in
terms of orders of this Tribunal may
be deposited with CPCB within one
month which may be utilized for
restoration of damage to the
environment by preparing an
appropriate action plan. The situation
may be  constantly reviewed
preferably on daily basis for the next
one month and at suitable intervals
thereafter. The Additional Chief
Secretary, Nagar Vikas, UP may file
compliance status after coordinating
with concerned authorities after three
months, Pending assessment
quantification of compensation, the
Ghaziabad Nagar Nigam may deposit
interim compensation of Rs. 1 crore

with the CPCB within 15 days, to be

utilized for restoration of the

- that the

e The bio-remediation of

legacy waste present at
Indirapuram Site has been
completed and Site cleared.
It is to mention that the
approx. 55% of the legacy
waste remediation at Pratap
Vihar Site is completed and it
is aimed to achieve 100%
clearance by April 2022.

In regards to the
environment compensation
of rupees 1Cr. imposed by
Hon’ble NGT, it is to submit
Municipal
Corporation, Ghaziabad has
obtained a stay order from
Hon’ble Supreme Court in
Civil Appeal No 7916/2021
vide it's order Dated:

10.01.2022.




environment. The Nigam is free to
recover the amount out of the salary

of erring officers.

In the micro shed level planning, it
should be a mandate to do the real
time monitoring of drains major
polluting source points. It will not only
be beneficial in accessing the actual
quality and quahtity of the sewage
flowing into the river from a particular
alsoc  help in the

drain but

infrastructure planning and

development on the drains in future.

The Corporation

Municipal
Ghaziabad has started the in-situ
Bio/Phyto remediation of the
drains as directed by the Hon’ble
Tribunal. The list of drains are as
under:
Karhera Drain
. HindonVihar drain

. Kaila Bhatta Drain

1.

2

3

4. Arthala Drain
5. Sarvodaya Nagar Drain

6. Rahul Vihar Drain

7. Indrapuran Drain

8. Dasna Drain

9. Nandgram Petrol Pump Drain

10. City Forest Main Gate Drain.

A total of 33 places have been
marked on the above 10 drains for
the work of Bio-remediation and

Phyto Remediation in a manner so

that the water quality of the drain




is maintained as per norms. All
activities are being monitored
regularly in association with the RO
of UPPCB by the concerned officials
of Municipal Corporation,

Ghaziabad.

The report is being submitted for perusal please.

v

(Dr. Rajneéesh Dube)
Additional Chief Secretary,
Department of Urban Development, Govt. of UP
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Compliance

Accordingly, the Chief Secretary,
Uttar Pradesh with the assistance
of Additicnal Chief Secretary, Nagar

Vikas, UP andfor any other
authorities may  review  the
situation within one maonth.

Compensation payable in terms of
orders of this Tribunal may be
deposited with' CPCB within one
month which may be utilized for
restoration of damage to the
environment by preparing an
appropriate action plan. The
situation may be constantly
reviewed preferably on daily basis
for the next one month and at
suitable intervals thereafter. The
Additional Chief Secretary, Nagar
Vikas, UP may file compliance
status after coordinating with
concerned autherities after three
months.  Pending  assessment
quantification of compensation,
the Ghaziabad Nagar Nigam may
deposit interim compensation of
Rs. I crore with the CPCB within 15
days, tao be utilised for restoration
of the environment. The Nigam is
free to recover the amount out of
the salary of erring officers.

In the compliance of order passed by
NGT the bio-remediation work at
indirapuram site has been completed
in December 2021.

As per the legacy waste at pratap vihar
is concerned the GNN has complete
50-55 % work at the site and remain
will be completed by 30" April 2022.

As per the environment compensation
of rupees 1 cr imposed by Hon ble NGT
is concern it is pertinent to mention
here that the GNN challenged the
aforesaid EC at Supreme Court vide
civil appeal no 7916/2021 Municipal
corporation Ghaziabad versus CPCB &
othrs and the supreme court stay the
1 cr EC by order Dated 10-01-2022.

In the micro shed. level planning, it
should be a mandate to do the real
time monitoring of drains major
polluting source points. It will not
only be beneficial in accessing the
actual quality and quantity of the
sewage flowing into the river from
a particular drain but also help in
the infrastructure planning and
development on the drains in
future.

Ghaziabad Nagar Nigam identified the
10 drains bioremediation &

phytoremediation which are as follows
. Karhera Drain

. Hindon Vihar drain

. Kaila Bhatta Drain

. Arthala Drain

. Sarvodaya Nagar Drain

. Rahul Vihar Drain

. Indrapuran Drain

for

. Dasna Drain
. Nandgram Petrol Pump Drain
10. City Forest Main Gate Drain.
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Total 33 sites /places selected amongst
the aforesaid 10 drains in which
bioremediation & phytoremediation
work is on progress and the Regional
Officer UPPCB also evaluate the
progress of work.

The bioremediation/phytoremediation
lab are also in working, the uglin &
bioreactors will also starting soon. The
departmental report is annexed here
with for your perusal.




TEM NO.9 Court 7 (Vvideo Conferencing) SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Civil Appeal No(s),. 7916/2021
MUNICIPAL CORPORATION GHAZIABAD Appellant(s)
VERSUS

CENTRAL POLLUTION CONTROL BOARD & ORS. Respondent(s)

(IA No.170241/2021-EXEMPTION FROM FILING C/C OF THE
IMPUGNED JUDGMENT and IA No.1702408/2021-EX-PARTE STAY)

Date : 10-61-2022 This appeal was called on for hearing today.

CORAM
HON'BLE MR. JUSTICE S. ABDUL NAZEER

HON'BLE MR. JUSTICE KRISHNA MURARI

For Appellant(s) Mrs. Niranjana Singh, AOR

For Respondent(s)

UPON hearing the counsel the Court made the following
ORDER

Application for exemption from filing certified copy
of the impugned judgment is allowed.

Issue notice.

In the meantime, the penalty imposed by the National

Green Tribunal shall remain stayed.

(ANITA MALHOTRA) (KAMLESH RAWAT)
COURT MASTER COURT MASTER

@
Oy, by
Aing

Ly (%5}

s

Scanned by CamScanner



Ghaziabad, Uttar Pradesh, India

ROSE TOWER, FRAGRANCE SIDDHARTH VIHAR, sector-3, Siddharth
Vihar, Pratap Vihar, Ghaziabad, Uttar Pradesh 201009, India

Lat N 28° 39' 4.3632"

Long E 77° 23' 43.2816"
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Mahiuddin Pur Kanawni, Uttar Pradesh, India

Unnamed Road, Pratap Vihar, Mahiuddin Pur Kanawni, Uttar
Pradesh 201009, India

Lat N 28° 39' 8.4024"

Long E 77° 23' 43.0224"
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Mahiuddin Pur Kanawni, Uttar Pradesh, India
Unnamed Road, Pratap Vihar, Mahiuddin Pur Kanawni, Uttar
Pradesh 201009, India
Lat N 28° 39' 4.0824"
Long E 77° 23' 40.9272"
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Ghaziabad, Uttar Pradesh, India

ROSE TOWER, FRAGRANCE SIDDHARTH VIHAR, sector-3, Siddharth
Vihar, Pratap Vihar, Ghaziabad, Uttar Pradesh 201009, India
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Long E 77° 23' 43.4904"
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